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BEFORE THE REG STRAR MR MV RAMESH

G vil Appeal No(s) . 5025/ 2015

BSNL Appel | ant ('s)
VERSUS

COVMNR. TRADE TAX, U.P. Respondent ( s)

W TH

C. A No. 5026/2015
(Wth appln.(s) for exenption fromfiling OT. and )

C. A No. 5027/2015

Date : 12/07/ 2016 These appeals were called on for hearing today.

For Appellant(s) M. Rajendra Pd., Adv.
M. Rajiv Tyagi, Adv.

For Respondent (s) M . Abhi nav Kumar Malik, Adv.
M. Ravi Prakash Mehrotra, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

The | earned counsel for the appellant shall within a period of
four weeks file the affidavit of valuation whereafter no further
extension shall be given.

Li st again on 22.8.2016.
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